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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIUNAL BEMCH: ALLAHABAD

PBIVISTION BENCH

Misc. Application No. ST/Misc./70081 /2016
Appeal No. ST/927/2011-CU(DB)

Dated of Hearing/dedision: 06/6/2016
{Arising out of Order-in-Appeal  No. 28-31/ST/ALLD/Z051  dated

24.02.2011 passed by Commissloner (Appeals), Centra! Excize &
Service Tax Allahabad, (LLF.] '

i Whether Press Reparter inay be allowed tosee | ho .
the Order for publication as per Rule 27 of the '
CESTAT (Procedure) Rules, 10827 {

2.f Whether 1t would be reieased under R 27 ot | s
the CESTAT (Procedure) Rules, 1982 for |
putrication In any authoritative report or not?

3. Whether their Lordships wish ©6 see The Fair] Sgen
copy of the order?

e T

4.1 Whether order 15 to be circUiated o i Yes
| Gepartmernt Avthorities? .o ey

C.C.E., Allshabad, (U.P.)

. '!.
L "3

I
2 1]

v I."
Indian il Corporation Ltd, ';j/fRES;:t:u:ndent

o g
Appearance: \“
Present for the Appellant: Shri v. R Reddy {;ﬂ.ssmtant Commissioner) :’a F.
Present for the Respondent: Neone

Coram: Hon'ble Shri Anil Choudhary, Member {ludicial)
Hon‘ble Shri Anil G. Shakkarwar, Member (Technical)

Final Order No. 7, 2 1_4'3] ole

Per: Anil Choudhary

Heard the learned AR, Appeal is disposed of as withdrawn

vader the {iligation policy, as prayed in Miscellaneous Application No.



SF/Misc, /7008172016 without entering into merits.  Misc. Application

stands disposed of,

{Bictated and prenounced in the open Cc:ur"t}
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MEMBER {TECHNICAL) MEMBER {JUDICIAL)
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